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POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18{12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED WITH RESPECT TO THE OPEN OFFER FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

PARMAX PHARMA__ LIMITED

OPEN OFFER FOR THE ACQUISITION OF UP TO 23,46 250 1TWEHT‘|!'-THHEE LAKHS FORTY-SIX THOUSAND TWO HUNDRED AND FIFT"f:| FULLY PAID-UP EQUITY
SHARES OF FACE VALUE OF 10/- (INDIAN RUPEES TEH:| EACH ("OFFER SHARES™) REPRESENTING 26.00% (TWENTY-5IX PERCENT) OF THE EXPANDED VOTING
SHARE CAPITAL OF PARMAX PHARMA LIMITED ("TARGET COMPANY™), FOR CASH AT A PRICE OF ¥ 42.80/- (INDIAN RUPEES FORTY-TWO AND EIGHT ZERD
PAISE ONLY) PER EQUITY SHARE ("OFFER PRICE"), FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY DHIREN CHANDULAL SHAH
("ACQUIRER 1) AND SUNIL CHINUBHAI SHAH ("ACQUIRER 2") (COLLECTIVELY "ACQUIRERS") TOGETHER WITH DHAIRYA DHIREN SHAH ("PAC 1"), HIREN
PRAVIN DOSHI("PAC "), SHEETAL HIREN DOSHI ("PAC 3"), NIRMAL SUNILEHAI SHAH ("PAC 4"), RUPA SUNIL SHAH ("PAC 57), VIJAYKUMAR NATVARLAL SHIYANI
("PAC 67), KAMLESH NATVARLAL SHIYANI ("PAC T"), ABHAY CHINUBHAI SHAH ("PAC 8"), UMANG ALKESH GOSALIA ("PAC 9") AND MEENA ALKESH GOSALIA
("PAC 107) (COLLECTIVELY "PACS") PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3(1) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF
THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED
(THE "OPEN OFFER" OR "OFFER").

This Post Offer Advertisernent (“Post Offer Advertisement”) is being issued by Fedex Securities Private Limited, the Manager to the Offer ("Manager to the Offer™), for
and on behaf of the Acquirers and the PACS, in.connection with the Offier made by the Acquirers and the PACs, in compiance with Regulation 16{12) of the SEBI {SAST) Requiatons
Thiz Post Offer Advertizament is to be read in continuation of, and in conjunchion with: {a) the Publc Announcemant {Iha "PA"} dated Juna DB, 2026, (k) the Datailed Public
Statemant ('DPS”) dated June 13, 2026 publshed on June 15, 2026 in the Financia Express Newspaper (Englsh - Al Editions), Mumbai Lakshdeep (Marathi - Mumbai Edition),
Financial Exprass (Gugarall Edibon) and Jansatta (Hindi - Al Editions); (2] tha raft Letter of Offer "DLOFT) filed with the Securities and Exchange Board of India (“SEBI”) oo Jume
22 2026 {d) the Latter of Offer ("LOF") dated .;uI'!. 21, 2026 along with Farm of Acceptance ("FOA") & Share Transfar Form; (f) Recommendations of Committea of Independant
Directors dated July 25, 2026 published on July 27, 2026 in tha Financsal Express Newspaper (English - Al Editions), ru'lumw Lakshdeep (Marathi - Mumbai Edition), Financial
Express Newspaper (Gujarati Edition) and Jansalla (Hindi - Al Editions) ("Recommendations of IDC"); ig) the Offer Opening Pre-Ofler Adverisement and corigendum dated
July 28, 2026 pubished on July 29, 2026 In the same nawspapers whare DPS and Recommeandations of IDC were published ("Offer Opening Public Announcement *).

This Post Offer Advertisement is being pubkshed in al the newspapers in which he DPS, Recommendations of IDC and the Offer Opening Pre-Offer Advertisement and
corrigendum wera publkshed

Capitalized tarms used but not defined in this Post Offer Advartisemant shal have same maaning assignad 1o such tlerms o the LOF,
The Publc shareholders of the Target Company are requested to kindly note the following information with respect to the Open Ufier

. o, Particulars Details
1 Mame of the Target Company Parmax Pharma Limited
2 Mame of the Acquirers & PACs Acquirers: PACs:
1) Dhiren Chanduial Shan ["Acquirer 1) and 11 Dhairya Dhiren Shah ("PAC 1%),
2 Sund Chinubhai Shah ["Acquirer 2") 21 Hiren Pravin Doshi{"PAC 2"),
31  Sheefal Hiren Doshi "PAC 3"),
4]  Mirmal Sunibhai 3hah ("PAC 4",
5]  Rupa Sunil Shah ("PAC 5",
6 Vigaysumar Natvaral Shivani ("PAG 67)
71 Hamlesh Natvaral Shivani ("PAC T°),
4]  Abhay Chinubhai Shah ("PAC 8"),
91  Umang Alkesh Gosala ("PAC 97) and
10)  Meana Alkesh Gosala ["PAC 107)
A Name of Manager to the Offer Fedax Sacurities Private Limited
4 Name of the Registrar to the Offer Purva Sharegislry (ingia) Privale Limiled
5. Offer Details
(a] Date of Opening of the Offer Thursday, July 30, 2026
{b] Date of Closure of the Offer Wednesday, August 12, 2028
B Date of payment of consideration Mol Applicable since no sharas tenderad in the Open Olfer
7. Detalls of Acguisition:
Proposed in the LOF
3 No. Particulars {assuming full acceptances in the Offer) Actuals o
; T42 B0V- (Indian Rupees Forty-Two and Exght Zero Paise Onl Td2 8O- {Indran Rupees Farlv-Two and Eighl Zero Paisa Only)
7.1 | Offer FPrice per EqultjEr Share ; ¥ ’ i per Equily Share ’ ’ '
79 Aggregale number of 23 46,250 (twenly-three |akhs forly-six theusand twe hundred NIl ™
shares tandered and fifty} 1"
75 | Agoregale number of 23,465,250 {twenty-three lakhs forty-six thousand two hundred Nil 1
shares accepted and fifly} "
Sze of the Dffer
4 | [Number of shares multiphed | ¥90,04,19.500.00/ (Indian Rupees Ten Crores Four Lakhs T 0=
by offer price per share) Mineteen Thousand Five Hundred only)
% of Fully Diluted Equi % of Fully Diluted Equit
Mambat Share Capital ' y Nemkier Share Capital © auity
— Boguirer 1= NI HA BCauarer 1= W WA
ACOUIrer 2 - Ml WA Acquirer 7 - Wil A
%EE T-Hi Iy FALC 1 - Nil A
: PAC 2 - Mil ) PRl 2 - NIl MA
s Eﬂﬁcﬁﬁ'ﬁﬁfﬁ[rﬁ?ﬁﬁﬁ & PAC 1= WA PAC T WA
Public Annoumcement AL 4 - 32,500 G.E?E.'E HAL 4 - 52,500 U.-Elﬂ-‘ln
PAL 5 - NIl fhiry PAL b - NIl A
PAL 6 - Nil NA PAL 6 - NIl MA
PAC 7- 7500 0. 20% FAC T - 7,000 0207
FAC & - il WA PAC & - N MA
PAC 9 - 200,000 5.0 FAL 8 - 200,000 9, Jo o
-4 74 00 T2 B0, - PACT0- 474,500 12050 —
%% of Fully Diluted Equit Yool Fu Dl1ula:| wit
Number Eharl':lz Canital @ Sl Number Fm Ca oy
Acquirer T- 167758 51 Aoquirer T- 487,738 B8
Rcouirer 2 - T1.077 070 Bequirer 2- 11,017 u.m%
FAl 1 - 93 445 T.14% FAL T - U5 448 1.04%
; PAL 2 - 1 64,208 1.B6% PAL Z - 1BE 206 1.86%
ol o s s PAC 3- 18,600 (L PAC 3 - 16,600 (i)
PAL 4 = 52 [ 1-07% FAL 4 = Q2 (s 1.0
FAC 5 - Wil Py FAC G - Mil A
PAG G- 1,24,507 T30% PAC G - 124,587 1387
PRl L -1, 1008 T 0% PAC T - T1T.007 T30
PAL 8 - Wil A FAC & - M A
PAL 3 - NI A PAL O - Wil MA
PAL 10 - Nl S IﬁtﬂdE PAC 10 - NIl MA
of Fully Dilu ui
Number Eh:rj; Capital * 5 ty
Aoquirer 1-ip,Ud, 141 B ?ﬂ%
Acourer 7 - 81 917 T.00%
T.7 Equity Shares Acquired by T o I TR .34%
way of preferential issue of PACZ- 277508 2AT
shares PAL 4 - 24,167 0.27 % il
= Numbar PAC 4 - 164 B2 T83% A 1
- % of Fully Dilsted Equity FAC § - 59,206 U7 %
Share Capital —PAC L. 16117 T70%
PRECT-TETEY T.T%
3575
HaC El B 3.#2.455 J80%
FAC 10 - Nil [dF
% of Fully Diluted Equif
Numhir S-I'Ial'i l:ﬂp'"ﬂl g.q ¥
Acquirer T-5,35.110 5.0
ACquirer 2 - 81,404 7007
78 | Equity Shares Aoqured by PACT - TO7143 T T9%
way of prefarential issue o PACZ- 192857 FALL Ni
. Number PAC & - 744715 T.H0%
- % of Fully Diluted Equity PRC S - 61,353 ?EE{?;
Fﬁc E- t.aE.EEII'
HiBe e PAC 7= 3100 TE0%,
PRC B - 245,715 31T
FRC S - Rl 1WA,
PRl 0 - Wil A
% of Fully Diluted Equl
Number " Share Capital 1" i
Acguirer 1= 11,73, 120 13.00%
feguirer £ - 11,73, 75 I'h
79 | Equity Shares Acquired by e ‘r'rjlr ,ﬂ
way of Open Offier AT - HL WA
" pamioer : FAC 4 -1 WA il
= % of Fuly Dduted Equity ST NE A
Share Capital T
FOL B - TN A
FAL [ = Nl I
=[5l A
i I A
PALC 10 - Nil WA
Mumber of the | Price of the Shares | % of the Shaa;'EE Kumber of the | Price of the Shares | % of the 51131555
710 | Equity Shares Scouired after | Shares Acquired uired Acguired ' Shares Acguired uired ubred '
D;aifm Pubic gﬁmemenr FAC ﬁﬁgg ] ﬁﬁ‘s.m ?4*-:':&. FAE‘F‘?E- .‘Efﬁ“__%‘ﬁ.nn Mn‘.ss"x.
PAC - 2,49, 5047 Eﬁ-?% FAC B - 2,45,360™ T 39,00 2167
'Hu of Fully Diluted E Equity % of Fully Diluted Equity
Number Share Capital Number Share Capital ™
Acquirer 1- 21,50, 2008 J0.BT5% Acquirer T- 367 238 5.18%
Acquirer 2 - 14,77,507 157 T% Acguirer 2 - 71,071 0.70%
PAC 7-3 27320 KL PAC 1- 05448 1.04%
fo| B0 S EmEhoCNG O PAC Z-5.18.571 AT PAC 2 1,56,005 THh
- % of Fully Dilited Equay PAL 4 - 4,34 144 43T PAC 4 - 124 557 1.30%
PACE- 428511 4T PACE- T 24507 T 3%
PAL 7 - 4,29 B57 476% PAL T - 1,24, 587 1.58%
PAL - 557,544 o500 PAL G- 2,400 2.70%
— PACH-SATAER BT [1e8: B A ] Zean
PAC 10 - 4.74,800 5.26% PAC 10 - 4,74,800 5.26%
Powiin of Puble Shusholders Pre-Offer Post-Offer Pre-Offer Past.Offer 14
7.02° | = Wumber 15,711,136 5,110,599 15,71,136 15,71, 1367
- % ol Fuly Diduted Equity 47, 89% 5, B6% 41.99% 17.41%
Share Capial
Notes: in thes Post Offer Adverisement and also for the obligations under SEBI {SAST)
1) Assuming ful accaptance of the offer Reguigtions.

EII Calculaied 55 a |'.'|'E""._-'5'I"|rﬂ'§'ﬂ I:|r fhe EJ:.I:'-EI'II.'-'EI:I mﬁg Eﬂ]:'-HE'uI wieh meludes ihs 52 82 731 g A 'Eﬂﬂ"" n’! 1h|5. F'EI’E'. D”E'.r P.d'-.'ErLEEmEI'Il '.'I'I" ] a'ﬁ:’llhm on lhE “'E";r.'lgi[E ﬂr SEE1
I Equily Sharas issted pursuanf bo the Proposed Preferenfial fssue (assuming Fall conversion terw.sebi.gov.in}, BSE Limited {www.bseindia.com), the Target Company
of Warmants), {woww, pRrmaxphama.com), Manager to the Offer {www fedsec.in) and the registered

30 Nosharss ware lendered n the Dpen Offar, et of e Target Company
8 The apnlostion farchiaiiing ivprnoide ol o BSE for the Propased Prefereria fssue Issued by the Manager to the Offer on Behalf of the Acquirers and the PACs
“ : ooy 3 ; ' MANAGER TO THE OFFER

was subwmilled on ime 9, 2026, The requisle snoreval was recedvsd fram BSE on Adgusl 21
L026; however the alatment iz s58 pending, Hance, we have nod consitenad the squaty shass
prioposed to be alated purstiant & the Progosed Preferonbal [ssue, whle caitalatng the acfual
e (humber,

50 Pursuanl o e sharg plrchass agreceman! dated Jure 18, 2026, PAC 8 pald Iha considemalion
for ihe poquvsitian of 240 304 Equily Shares an Juna 18 2026 The mguisite discloswe
under Regwation 166) of the SEBI [SAST] Regqulations has baan diy submilied. Howsver,
et of anfy 246 580 Squty Shares hes bean reoeived in the demaf account of PAC 8 and
crediof the bafence 2874 Equily-Shaves (s sl pending.

B)  Purswan! fo he consummabon of the Undariang Transacion and sutyect lo complianes with
the BER! (SAST} Raquiahions, the Acawiers will acguie and exercise canlmd over the Tegs!
Company and Acquirers, PAC 2 8PAC 3wil be claszifad ps promoters of the Tarpel Company
and PAC T, PAC 3, BT 4, PAC 5 PAC &, PAC 7, PAC 8 & PAC 10 will be cipssified as
mambers of the promoter group and the aggragsle. shareholding of the Acquirers and the
PACE (assiming W conversion of Waranls and assuming falf accaplance of the Opan
Offer) wil b 84.34% of the Expanded Voling Cagital, in atcordance wilth the provisions of
ihe SEA! [LODR) Requiaiions. Fuvther, the Existing Fromadars wll cease to befhe promalars
ai fhe Tagel Compeny and shall be declassiied fom fhe provmater and grompler group
caepary i accampnce with g prowsions of Reguiaiinn 314 of the SEBNLODR] Regulstions

Th  Cafoulsled 55 a percantage. of the cument equily shave capital of the Target Company, (& SEBI Registration No.: INROOO0O1112

37,417,300 Equity Shars. Date; August 22, 2026
8. The Acguirers slong with Be PACS sccepl lull regponsibilty for the information contained  Place: Mumba

FEDEX SECURITIES PRIVATE LIMITED

BT, Jay Chambers, Dayaldas Road, \ile Park East,
Mumbai - 400057, Maharashira, India

Tal. No.: #81 Bijd3 85245

Email: mbiffedses in

Investor Grievance id: |nveslomsiifedsec,n
Website: www fedsen.in

Contact Person: Antara Chogie/ Saipan Sanghw
SEBI Registration Number, BMODODINES

REGISTRAR TO THE OFFER
PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
8. Shiv Shakll industrial Estate, J. R. Boricha Marg, Lower Paral
(East), Mumbai 400 011
Tel No.: 022 48614132 | 35220056
Email id: supportiilpurvashare. com

Website: hitps:iwww, purvashara oo
Investor Grievance id: supportf@purvashare. com
Contact Person: Deapali Gaonkar

THIS 15 A PUBLIC ANNODUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCGEMENT. THIS DDES NOT CONSTITUTE AN
INVITATION DR OFFER TO ACOUIRE, PURCHASE DR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNGEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA.

INITIAL PUBLIC OFFER OF EQUITY SHARES ON SME PLATFORM OF NSE (“MSE™) IN COMPLIANCE WITH CHAPTER IX OF THE SECURITIES AND EXCHANGE
BOARD ODF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018

P

»2,> MADHUR KNIT CRAFTS LIMITED

Corporate ldentity Number: U17301PB1997PLC020381

e Comiprareny wars owtginelly fncarporated as a peivale fimited conpany woder the Companies Act, 1956 fn the mame and stele of " Madier Keift Crafts Privae
Limnired " bearing Covporate fdentification Nember U730 PEIYTPTCUZ0INT doted Auguxe 20, T997, issped e the Regisirar of Companies, Punfah, P&
Clrandigan. Subseguenthy, the wame of ovr Company war chapered o “Madbue Knee Crafts Limived ™ amgd o fresh Certificate of Tecorporation daled Januarye 30,
JE2E, way eexvieed by tie Regisivar of Companies, Chandiporhy, Ax o date of this Red Herving Prospeciies, e Corpovate fdenniiconion Number of our Cowmpains iy
L7300 PEIVOTPLOBZEIRE, For further details, please refer to ' Our History ard Certain Other Corporate Maniers “of the Bed Herving Prospecius

Registered (ffice: "r‘iILu.|,:. - ":-I:'L'm balm'-.'...ﬂ l-tumi H'.ahn:.m H'.EI.-JI:I Lm&. Bajra I-‘.-a:l.d ]_IJ-L“'LIJ.I'I.-J Punjab, India, 141007

& umHI ]-"Ersun b= lelm T: 11“1[ i. CTI lI'I].-' bu.r-.-:iur'-' & Lumpluncc Ulfw..-:rr
PROMOTERS OF OUR COMPANY: {I) ARUN GUPTA (ll) PIYUSH GUPTA AND (lll) CHIRAG GUPTA

INITIAL PUBLIC OFFER OF UP TO 53,26,800* EQUITY SHARES OF FACE VALUE ¥ 10 EACH (THE "EQUITY SHARES™) OF MADHUR KNIT CRAFTS LIMITED (“OUR
COMPANY" OR THE “ISSUER") FOR CASH AT AN ISSUE PRICE OF ¥ [ -] PER EQUITY SHARE (INCLUDING SECURITIES PREMIUM OF ¥ [ -] PER EQUITY SHARE)
(“ISSUE PRICE”), AGGREGATING UPTO ¥ [+ | LAKHS (THE “ISSUE") OF WHICH 2.66,400 EQUITY SHARES AGGREGATING TO ¥ | «| LAKHS WILL BE RESERVED
FOR SUBSCRIPTION BY MARKET MAKER ("MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION LE.
ISSUE OF 50,60.400 EQUITY SHARES OF FACE VALUE OF ¥10 EACH AT AN ISSUE PRICE OF ¥ [ =] PER EQUITY SHARE AGGREGATING UP TO ¥ | =] LAKHS 15
HEREINAFTER REFERRED TO AS THE “NET ISSUE", THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [+] % AND [ =] % RESPECTIVELY OF THE POST-1SSUE
PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subjectto finalization of basis of allotment

CORRIGENDUM: NOTICE TO INVESTORS
This Corrigendum should be read with the Rad Herring Prospectus and abridged prospectus dated August 14, 2026 {the “Red Herring Prospactus” / "RHP"} filed with
the National Stock Exchange of India Limited (Emerge Platform), the Registrar of Companies, Chandigarh and the Securities and Exchange Board of India, in relation to
the inftial public issue of Equity Shares of Madhur Knit Grafts Limited (the “Company” / “lasuer”).
Investors may nota that the number of Equity Shares comprising the |ssue has been adjustad for the minimum bid lot. Accordingly, and further o a review of the Red
Harring Prospectus, the following disclosures in the Red Herring Prospectus stand moditied. All Equity Share numbers set oul below are subject to finalisation of the
Basis of Allptment,
1. Number of Equity Shares comprising the lssue
Wharever inthe Red Herring Prospectus the numbar of Equity Shares comprising the Issue and the Frash Issue is stated as "53,27.6%93 Equity Shares”, tha same shall in
gach case be read as “53 .26, 800 Equity Shares”_ Accordinghy, the following disclosures inthe Red Herring Prospectus shall be read as under:
Particulars ahall be read as

lssue, Fresh lssue Lip to 63,26, 800 Equity Shares of face value of €10 each
Market Maker Reservation Porfion 2,866,400 Equity Shares of face value of ¥10each

Met 1ssus to the Public 50,60,400 Equity Shares of face valus of 10 sach
Aggregate nominal valua of the Issue (2 infakhs) 532 .68

Isswed, Subscribed and Faid-up Share Capital after the issue 1.90.09.232 Equity Shares of face vaiue of F10sach
Aggregate nominal value of the paid-up Equity Share capital attar the [ssue (2 inlakhs) 1.900.92

2. Onthecover page of the Red Herring Prospectus, under the heading "DETAILS OF THE ISSUE", the description of the Issue shall be read as under:
“THE ISSUE COMPRISES A PUBLIC ISSUE OF UP TO 53,26,800* EQUITY SHARES OF FACE VALUE DF T10 EACH FULLY PAID (THE “EQUITY SHARES") FOR CASH
ATANISSUEPRICEOF¥[~] PER EQUITY SHARE (INCLUDING A PREMIUM OF [ -] PER EQUITY 3HARE) AGGREGATING UP TO 2] - | LAKHS (“THE ISSUE™) BY OUR
COMPANY, OF WHICH 2,66,400 EQUITY SHARES OF FACE VALUE OF T10 EACH WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER (“MARKET
MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION, LE. 50,60,400 EQUITY SHARES OF FACE VALUE OF T10
EACH, IS HEREINAFTER REFERRED TO AS THE "NET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [=]% AND [ =]% RESPECTIVELY OF THE POST-
ISSUE PAID-UP EQUITY SHARE CAPITAL OF DUR COMPANY."

3. Inthe chaptertitied “THE ISSUE", the tabla under the heading “The foliowing table summarises the issue” shall b read as under

Parficulars Details
Up to 53,26 800" Equity Shares of face value of 10 each, agoregating up to Rs.[+] Lakh.

Equity Sharas Otered

01 which

Fresh Issue Up to 5326 B00™ Equity Shares of face value of 10 each, aggregating up to Rs.[+] Lakh.
Difer For Sale NA

Employee Reservation Portion M

Of which:

Issue Reserved for Markat Makar Up to 266,400 Equity Shares of face value of Rs. 10/~ aach fully paid-up lor cash at price of Rs. [=]/-
per Equily Share aggragating 1o A5 [=] Lakh,
Up to 5060400 Eguity Shares of face value of Rs. 10/~ each fully paid-up for cash at price of Bs. [=]/-

per Equity Share aggregating 1o Hs.[#] Lakh.

het iszue 1o the Public

Of which:

QI8 Portion Mot more than 5,059,200 Equity Shares of face value of Bs. 10/~ gach fully paid-up for cash at price of
Rs. [*]/- per Equity Share aggregating to Rs,[+] Lakh,

Of which:

Anchor Investors Partion Up to 302,400 Equity Sharas of face value of Rs. 10/~ aach lully paid-up for cash-at price of Rs. [=]/-

per Equity Share aggregating 1o R[] Lakh,

Of which the &nchor Investor Portion shall be reserved in the
following manner;

Portion of the Anchor Investor Portion reservad for allocation 1o | Up to 1,00.800 Equity Shares aggregating up to £[=] lakhs
domestic Mutwal Funds
Balance of the Anchor Investor Portion available for albocation io - [Up to 2,071,600 Equity Shares aggregating. up fo %[ +] lakhs
other Anchor Investors
Net QIB Portion

Up to 202,800 Equity Shares of face value of Rs.10/- each fully paid-up for cash at price of Rs. [=]/-
per Equity Share aggregating o Hs,[=] Lakh,

0F which:
Mustual Fund Portion

Up to 9,600 Equity Shares of face valee of Rs, 10/~ each fully pald-up for cash at price of As. [=]/- par
Equity Share aggregating to Rs.[=] Lakh.

Up to 1,93,200 Equity shares of face value of s, 10¢- each fully paid-up for cash at price of Bs. [=]/-
per Equity Share aggregating 1o Rs.[ =] Lakh.

Al least 22,77 600 Equity Shares of face vatue of Rs. 10/ each fully pald-up for cash at price of Rs.
[=]/- per Equity Share aggregating to As.[=] Lakh,

Batance QI8 Portion for all QiBs including matual Funds

Nom-Institutional lmeasions

Of which:
One-third of the Non-Institutional Portion, avallable for allocation |Up to 7,59.200 Equity Shares of face value of A5 10/~ each fully paid-up for cash at price of Rs, [=]/-
to Bidclars with an application s2e mare than 2 bots and up to per Equity Share agaregating to As,[=] Lakh,

such lots such that the value of the applicaticn is not more than
Rs 10 lakhs

Two-third of the Non-Institutional Portion, available for allocation |Up to 15,18, 400 Equity Shares of face value of Rs 105~ each fully paid-up for cash at price of Rs. [=]/-
1o Bidders with an applicalion size more than Rs 10 lakhs per Equity Share aggregating 1o Rs,[=] Lakh.

Individual Imvastor Portion At least 22,77 600 Equity Shares of face value of B5. 10/~ each fully paid-up for cash at price of Rs.
=]/~ per Equity Share aggregating to Rs.[+] Lakh.

Pre-and Posl-Issue Equily Shares:
Equity Shares Outstanding-Pre Offes
Equéty Shares outstanding after the issue™
=Subject fo finalization of basis of alfotment,
4. Inthe chapter titled "GAPITAL STRUCTURE", the-table under the heading "The share capital of the Company az at the date of the RHP is zet forth below” shall be

1,36,82,432 Equity Shares of Rs, 10/- each
1.80,09,232 Equity Shares of Bs.10/- rach

read as under
Apggregate | Aggregate value at
seciion Parliculars nominal value | Issue Price” (Rs. in
{Rs. in Lakhg) Lakhs)
Authorised share Capital 2.40,00,000 Equity Shares of Rs, 10/- gach 240000 | f*]
Issued, Subscribed and Paid-L :
Share Capital before the 1ssue g 36,82,432 Equity Shares of Rs. 10/~each 1.368.24 [*]
::rfﬁ]’; Lﬁi‘;‘:}é‘l ff:”;i ot the R | nster of up to 5326, 800* Equity Shares of Face Value Rs, 10/ sach 53268 | [*]
01 which: |
Fresh izsue of up to 53,26,800* Equity Shares of face value of Rs 10/~ each 53268 | [*]
Which comprises of: |
Res.;rl.'atinn for Market Maker Portion = Up to 2.66.400 Equity Shares of face value of Rs. 10/- o6 64 [+]
Bac
Net Offer 1o the Public = 50,680,400 Equily Shares of face value of Rs. 10/- each S06.04 | [*]
Of Which
At Ieafst_EE.?_?.ErI]D Equity Shares aggmqmi_n!; up to Rs._ =] I:ah;h_s will be available for allocation 997 TH [+]
to Individual investors who apply for the minimem. zpplication size '
At least EE._??,_ErI]EI Equity Shares agoregating up to Rs. [+] lakhs will be availabie for aflocation 597 76 [+]
to Mon-Insttutional Investors ;
Not more than E.Qﬁ.EDD E_qu'ft].' shares apgregating up to Bs. [+] takhs will be available for 501,52 [+]
allocation to Qualified Instilutional Buyers '
Eﬁ:ﬁftiﬁ:ﬁ:ﬁ:ﬁﬂ?ﬁw 1,00,00,232 Equity Shares of Rs. 10/- each** 190092 | [*]
securties Premium Account Before the Is5ue 14977 |
After the lssue [#] {

*Sutject to finadization of basis of alfotment,

5. Inthe chapterlitied “ISSUE STRUCTURE", the paragraph setting out the reservation for the Market Maker shall be read as under:;
*The Issue comprises a resarvation of 2,66,400 Equity Shares of Rs. 10/~ each which will be reserved for subscription by the Market Maker Reservation Portion and a Net
Issue to the public of 50,60,400 Equity Shares of Rs. 10/- each is hereinafter referred to as the Net [ssue. The Issue and the MNet 1ssue will constitule [=] and [+]
respectively of the post issus paid up Equity Share Capital of the Company,”
Further, in the said chapler, the Lable under the heading "Particulars of the Issua” shall be read &5 under, in 5o far as the number of Equity Shares available for alotment or
allocation is concerned:

Market Maker Hon-Instifutional Eligible
Particulars of the Issue Nnci oy Betian Qigs Applicants Individual Investors [ Employees
Number of Equity Shares avadlable for | Mot more than 5.05.200 | Not less than 22.77.600 | Not less than 22,77 600 |
allotments’ allocation F50, 400 Eqully Siims [ Equity Shares Equity Shares Equity Shares NA

Further, in tha said fable, under the row "Basis of alotmentalfocation if respective category is oversubscribed”, in the column relating to QI8s, the number of Equity Shares
shall be read as under: {a) up to 9,600 Equity Shares shall be available for allocation on a proportionate basis to Mutual Funds anly; (D) up to 1,93,200 Equity Shares shali be
available for allocation on a proportionate basis to all (HBs, incheding Muteal Funds receiving allocation as per (a) above; and (c) up io 3,02 400 Equity Shares may be
abocaied on a discrefionary basis to Anchor Investors, of which up fo 1,000,800 Equity Shares shall be available for allocation to domestic Muiual Funds, subject to valid Bids
being received at or above the Anchor Imeestor Allocation Price.

*Eulyect io finalisafion of the Basis of Algiment,

The otherterms and conditions of the Issue and all other disclosunes inthe Bed Herring Prospectus and abridged prospectys remain unchanged.

BOOK RUNNING LEAD MANAGER HEEEETHAH TO THE ISSUE

. R 5 ol
Hrlﬂrr::m.' )bﬂm:m Py Lig,

Kl CAPITAL SERVICES LIMITED SKYLINE FINANCIAL SERVICES PRIVATE LIMITED .
SEBI Registration No.: INMODOD 12768 SEBI Registration No.: INROOOOD3241 Mtlrl.’.ﬂ_i: Village - Ee_era. S'al't_l:l'u'n'ai HI;I.EH, Rahon Foad,
Address: 712 Dr Joshl Road. Karol Bagh. New ] ) Eros Bajra Hoad, Ludhiana, Punjab, Indiz, 141007
S i ' it Address: D-153A, Frst Foor, Okhla Industrigd Area, Phase-1 Telephane No.: +91 9873008550
Delhi- 110003 New Dethi - 110020 Email; ce@micpd.in

Telephone No: +91-011-4118989% : 5
Telephone No- 011-40450183-97 Imeastars can confact the Company Secrefary ard Compliance

Website: www, sk LN
; - il et : Ofizer o the BALN or the Registrar ta the Essus in case of any pre-
Email ID: mkciEskicapital net Emak po2sky nerts, oo i -
R e ) i suE-or post-sses related prablems, such &8 non-receipt of ieflers
Contact Person: Mr Ghanisht Nagpal’ Mr | Websie: www skyliner of Allotment, nan-credit of Adotted Equity Shares in the respective

| COMPANY SECRETARY AND COMPLIANCE OFFICER

e

&
MADHUR KNIT CRAFTS LIMITED
Name: Nikifa Tayal

f@snr

Manick Wadhwa Contact Person: Mr, Anuj Rana beneficlary account and refund orders. etc.
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospecius.
For Madhur Knit Crafts Limiled
On Behalf of the Board of Direclors
Sd/-

Place: Ludhiana
Date: August 21, 2026

Mz. Nikita Tayal
Company Secretary & Compliance Dificer
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POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18{12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDEDWITH RESPECT TO THE OPEN OFFER FOR THE ATTENTION OF THE PUBLIC SHAREHOLOERS OF

PARMAX PHARMA LIMITED

ondal Mational H

Rl-qlrterpd ElffILl:"- P
i | TEL —'1

OPEN OFFER FOR THE .AEHHiStﬂDH OF UP TO 23,46.250 (TWENTY-THREE LAKHS FORTY-SIX THOUSAND TWO HUNDRED AND FIFTY) FULLY PAID-UP EQUITY
SHARES OF FACE VALUE OF 10/- {INDIAN RUPEES TEHI:I EACH ["OFFER SHARES") REPRESENTING 26.00% (TWENTY-5IX PERCENT) OF THE EXPANDED VOTING
SHARE CAPITAL OF PARMAX PHARMA LIMITED ("TARGET COMPANY™), FOR CASH AT A PRICE OF T 42.60/- {(INDIAN RUPEES FORTY-TWO AND EIGHT ZERD
PAISE ONLY) PER EQUITY SHARE ("OFFER PRICE"), FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY DHIREN CHANDULAL SHAH
{"ACQUIRER 1"} AND SUNIL CHINUBHAI SHAH ("TACQUIRER 2") (COLLECTIVELY “ACQUIRERS") TOGETHER WITH DHAIRYA DHIREN SHAH ("PAC 1"), HIREN
PRAVIN DOSHI ("PAC 2"), SHEETAL HIREN DOSHI ["PAC 3"), NIRMAL SUNILBHAI SHAH ("PAC 4"), RUPA SUNIL SHAH ("PAC 57), VIJAYKUMAR NATVARLAL SHIYANI
("PAC 67}, KAMLESH NATVARLAL SHIYANI ("PAC 77), ABHAY CHINUBHAI SHAH ["PAC 87), UMANG ALKESH GOSALIA ("PAC &") AND MEENA ALKESH GOSALIA
{"PAC 10) (COLLECTIVELY "PACS") PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3{1) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF
THE SECURITIES AND EXCHANGE BOARD OF INDIA {SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED
(THE "OPEN OFFER™ OR "OFFER").

This Posl Offer Advertsemend ("Post Offer Advertisement”) 5 b=ing issued by Fedex Securilies Prvate Limdded, the Manager to the Offer ("Manager to the Offer”), for
and on beha¥ of the Acguirers and the PACs, in cornection with the Offer made by the Acguirers and e PACS, in complance with Regulation 1812} of the SEBI {SAST) Reguiations
This Post Offer Advertsement & to be read in continuation of, and in conjunction with: (&) the Public Announcement (the "PA”} dated June 08, 2026; (b) the Detailed Public
Stalement ("DPS") dated June 13, 2026 published on Juna 15, 2026 n the Financial Exprass Newspaper (English - Al Editions), Mumbai Lakshdesp (Marathi - Mumbai Edition),
Financial Express (Gujarati Eddion) and Jansatta (Hindi - Al Edifions); {c) the Drafi Letier of Offer -:"[:ILDF"J fied with the Securities and Exchange Boand of india ("SEBI") an June
22, 2026; (d) the Letter of Offer ("LOF") dated July 21, 2026 along with Form of Acceptance ("FOA™) & Share Transfer Form; (f) Recommendations of Commitiee of Independent
Directors dated July 25, 2026 pubdshed on July 27, 2026 in the Financial Express Newsgaper [Enbgish All Editions), Mumbai Lakshdeap (Marathi - Mumbai Edition). Financial
Express Mewspaper (Gujarati Edition) and Janzatta (Hindi - Al Edéions) "Recommendations of IDC™); (g the Offer Opening Pre-Dffer Adverlisement and comgendum dated
July 28, 2026 pubishad on July 20, 2026 in the same newspapers where DPS and Recommendations of IDC were published (Offer Opening Public Announcement ),

This Paosi Offer Adverlissment is beang publshed in all the newspapers in which the DPS, Recommendations of 100 and the Offer Opening Pre-Offer Advertisemsant and
cormgendum wene pubizhed

Capiakzed 1arms used but not defined in this Post Offer Advertisemeant shall have same meaning assigned o such f8rms in the LOF
The Publc Sharaholders of the Target Company are requested to kindly note the folowing information with respect to the Open Offer:

Sr. No. Particulars Dietails
i Name of the Target Company Parmax Pharma Limiled
& Hame of the Acquirers & PACs Acguirers. PACS:
1y Dhiren Chendukal Shah ("Acguirer 1") and 11, Dhairya Dhiren Shah ["PAC 17),
21 Sund Chinubhai Shah (“Acquirer 2% 2] Hiren Pravin Doshi {“PAC 2";.

3] Sheatal Hiran Doshi ("PAG 3"),

4] Nirmal Sunibhai Shah {"PAC 4"),

5] Rupa Sunil Shah ("PAC 57,

B Veaykumar Natvarlal Shevani ("PAC 67),

71 Kamiesh Natvarlai Ehlyranl 1"FAC i |

8]  Abhay Chinubhai Shah [

81  Umang Akesh Gosala | AC E and
105y Meena Akesh Gosaia ("PAC 10")

3 Name of Manager lo the Offer Fedes Securilies Private Limited
i, Name of the Registrar to the Offer Purva Sharegisiry (india) Privale Dmiled
53 Offer Detalls
__{a) Date of Opening of the Offer | Thursday. July 30, 2026
{b] Date of Closure of the Offer Wednesday, August 12, 2026
B. Date of payment of consideration Mot Applcable sinca no shares tandared i the Opan Offer
7. Details of Acquisition:
; Proposed in the LOF
5 No, Particulars {assuming full acceptances in the Offer) Actuals
71 Offar Price T42 B0 [Indian Rupeas Forty-Two and Eighl Zero Pase Only) | T42.80/- (Ingian Fupeas Forly-Two and Eighl Zero Paise Only)

par Equity Shara per Equity Share
23,46 250 {twenty-three lakhs forty-six thousand two hundred Nil

72 Agaregale numbsr of

shares fanderad and fifty} 1"
71 Angregate nurmber of 23,46, 250 (twenty-Shree lakhs forty=six thodsand wo hundred Mil ™
* | shares accapted and fifty} "'
Size of the Offer
T4 [Mumber of sharas maltiplied 40,0419, 500 00V- {Indian Rupaas Ten Crores Four Lakhs T
by offer price per share) Mineteen Thousand Five Hundred oniiy)
% of Fully Diluted Equii Y af Fully Diluted Equit
Number Share Capital o Y Number Shan E.aq:rt;tlEq Y
Boguirer T - M NA Aogurar 1 - Wil WA
Anguirer 2 - NI A Arquirer 2 - M FA
| PAL 1 - i MN& PAl 1 - Nil M
i AL £ - 4 MA Frl £ - Nl MNA
L o i PAC 31 A PACT- NI A
Public Announcement PAC 4 - 32,500 05 PR 4 - 30 5 08T
PAL 5 -Fi HA PAL 5 - Nil HA
PACE - MA PAC & - NIl MA
= 1.500 A PAC T - 7.600 T
PAC B - T MA FAC 8 - N HA
PaC 8- 200,000 5.35% PAL 8 - 200,000 B
PAL 10 -4 74 B0 "1?59% FAC 10 - 474 500 . 12600 -
% of Fully Diluted Equit %o of Fully Diluted Equit
Number Share Capital Gy Number sh;r!i Capital iy
Acquirer 1 - 4 67,238 5.10% Acquirer T - 457,238 5, 18%
Acquirer 2 - 71077 IJ.?'% Acquirer 2 - 71,077 0. 75%
FAC T - 4E 1.04% PAC T- 93448 TE
|
76 | Bty Stawesboguied by PAL 2 - 1.68.008 1.;‘;% F-‘;-.f 2 _.,EE,EﬁE;E ﬁﬁ
way of sgreements PAC 3~ IE 630 U.2%h L3 - 10,69 ikl
PAC 4 - GZ.007 T08% PAC 4- 02007 1005
PAL 5 - i M& PALC 5 - Nil M&
— PAC G- 124597 i PAC G - 124537 TH%
PAC T - 117057 1.3 PAC T - 11705 1.30%
PR B - i HA PAC R -Hi MA&
FACO-Fd MN& PAC S - Nil M
PAC 10 - M HA PAC 10 - NIl A
% of Fully Diluted Equi
Numbar Share Capital iy
Acquirer 1- 6,04, T3 B. 707
Acguear £ - 89,911 1.08%

7.7 | Equity Shares Acquirad by PAC 1- 1,00 838 1.9%
way of preferenlial issue of | PEC 7 -2 17 B0 L
shares Pk, 3-8 Thi 027 Nil
- Number PAC 4 - 1,64 B3l TET% NA
- % of Fully Dited Equity PR - B9, 200 TG
Share Capial PAC G- 167117 T79%
PRC T - 1.61 804 17995
FAC S - 5,202,235 9.0
| PAC §- 5 42 465 3.50%
PR 0 -HI N&
Number % “';#ar,’;?jlluﬁ Eithl
Acquirer 1- 535715 94%
RCOUIrer 2 - 81 494 III.?I?R,
78 | Equty Shares Acquired b CT-TO07 T L
wgg.r ﬂ%;feferng s PRCZ- 192 E57 ‘. ﬂﬁ-‘l il
- % of Fully Dilted Equity PAC 5 - BT.367 TEE%
Share Capita PACE - T4ZE57 %
PAC T - 183700 150
PRCE- 285,770 3.1
FRC O -Td NA
PAC T - NIl M
Number " o uisgmrﬂmﬁnﬁﬁmw
Acauirer 1- 11,735,725 15.00%
ACquirer 2 - 10,74, 1a9 13.00%
79 | Equity Shares Acquirad by LR, L
way of Opan Offer PR T =T WA
~ Number P E T A hil
- % of Fuly Diluted Equity = To o A NA
Share Capital -
PRCE - &
PEL 7 - T HA
PoCE - MA
PRC T -Rd I
PECTO-HI N&
Number of the | Price of the Shares | % of the Shares Number of the | Price of the Shares | % of the Shares
7.90 | Equity Shares Acguired after | Shares Acguired Acquired Acquired ™ Shares Acquired Acquired Acquired ¥
Datadad Public Statemant PAL 5 - 33520 | T 35.00 1.43% | PAC S - 53520 % 3500 0.50%
PR B-odoaagr | vasmn | Beihm | PRCA- Ao ¥ anu0 2100
% of Fully Diluted Equity % of Fully Diluted Equity
Number Share Capital @ Number Share Capital 7
Acoulrer T- 27 50 268 30,815 Arcqurer 1- 467,230 5 1E%
Acquirer Z - 18 17 BT i e Acauirer - 71007 (i
i PAC 1-3.4.45 3.56% FAC1-593.448 1.04%
| ey o PAC Z-5, 78,571 54T PAC 2 -1 56,205 THER
 Misibaz — PAC3-B4.250 Ik PAC 3- 18.650 2T
% of Fully Diluted Exquity PAC 3 - 434 T3 TET% FAC 3~ 124597 T35 %
Share Cagital FAC 5- 1,04,08 T09% PG 5- 53,500 T50%
FALC G- 420,501 4 % Prlo = 1,24 597 1.306%
PAL T - 4,79 857 4.t PAC T - 1,24.597 1.56%
PRCE-B,57. 44 T50% PACE-Z45TH 20
PAC O - 587455 6075 FAC 9 - 200,000 LI
PAC 10 - 4,74,800 5. 26% PAC 10 - 4,74 800 5.26%
Pre and Post Offer share- 3 9 " 5 i
|'ri.'-'|':!|ll'g ﬂ{PLlhII{: sharehuum Fl'ﬂ-ﬂ'f‘fll" I Fﬂﬁ-’[—ﬂ'ﬁﬂl‘ PM'HH‘F { F‘nﬁl-ﬂlﬁr' 1t
712 [ - Numbes 15.71.136 510,599 15,71,136 15,71, 136 ™
- % of Fully Diuted Equity 41.80% LY 41 805 1rai%
=hara Capital
Nates: in 1his Post Ofer Advertmsement and.ako lor the obligations under SEBI [SAST)
1) Assuming it accepfance af ihe offer. Regulations.

A copy of this Pest Offer Advertisament wil be available on the websile of SEBI
[www sebigovin}, BEE Limited [wwwbseindia.com), the Targel Company
[www, parmaxphama.com), Manager to the Offer {anww fedsecin} and the registersd

2)  Caluisled as a pevcaritage of the Expandsd Voling Capial, which mciudes the 52,82 731 8.
Equily Shaves issuad pursuant o the Propossd Prafonardial e fassirmimg il comersion
of Waranis)

office of the Target Company
A Noshanes wene enoened B the Ooen Offer
nE: The. stxaDicanii B elinini v m.w; : bt BSE forthe P Frafniial i Issued by the Manager to the Offer on Behalf of the Acquirers and the PACs
et TR AP MANAGER TO THE OFFER

wias sufvmitad ar June 8, 2026, The requisile sooroval was receivad (rom B5E o August 21,
2026 howenvar, Uhe alicdmant i3 S0 pending. Hance, we fave nol considensd e equily shaes FEDEX SECURITIES PRIVATE LIMITED
proposed Io be alolted purstant (o the Propossd Preferantial issus, whis calculating he actual BT, Jay Chambers, Dayaldas Road, Vile Park East,
figure (Murmber) Murmbai - 400057, Maharashira, India
5] Pursuant to the share puvchase soreement dated June 18, 2026, PAC B paid the consideration Tel. No.: +57 31043 85243
far the acquisiion of 2 459,394 Equily Shaes on Jane 18 2026 The requisife dischasure Email; mbifadsec.in
urtdar Regulation 18)6) of tha SEBI [SAST) Reguations hax haen duly submitted However, Investar Grievanca id: inveslorsfidadses in
el of pey 246 580 Epuily Shaves has boan recohad i Ui domad accowl of PAC B, and Waobsite: waw fedsec in
crent of the bafance 2814 Equly Sharesls st pending, Contact Person: Antara Chogle / Saipan Sanghvi
8 Pursuant bo the consammation of the Lindeviing Transachon and subtect to comphance with SEBI Registration Number: INMDODC 10163
the SEBI (SAST] Reguwabions, ihe Acquirers wil acquive and exerise cantrol aver the Targe!
Company snd Acquirers, PAG 2 BPAC B willbe clessified a3 promaters of the Targsf Company REGISTRAR TO THE OFFER
and PAC 1, PAC 3 PAC 4. PAC 5 PAC 6 PAC 7, PAC § & PAC 10 ml be classifisd a5 PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
members of the promster gmup and the agargate sharsholding of the Acquirers and the 4, Shiv Shakhi Industrial Estate, J. R, Boricha Marg, Lower Parsl
PAGS {assaming full conversian of Wamanis and assaming full acceptance of the Open {Ea54, Yeanoa d":":'fﬂ'”. -
Ofer] will be 94, 34% of the Expandad Vohing Capdal, in sccomdance wilh the provisions of E" ".E‘f:.'if-'z_z 49614132 / 35220056
the SEBI [LODR) Reguiations, Fuvther, he Existing Promoters wil cemse lo be the pramplers WT::;I'Im ; Wm
of the Tavgel Company and shal be declrssifed fom the provmoler and promober group Invealurlﬁr'r-eﬁnue i : @I SR
category inaccariance with the prowsions af Requiation 314 of the SERY (LODR) Regdations Contact Person: Deepali Gaonkar
71 Caloutaled as 4 percentage of e cumand equly shane capital of e Tamge! Company, Le, SEB! Registration No.: INRODDOG1112

37,41,300 Equiy Shares, Date: August 22, 2026 g
B The Acquirers along with the PACs accept full respansibity for the infoermation contained . Place: Mumba!

THIS IS A PUBLIC ANNDUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUMCEMENT, THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFER OF EQUITY SHARES ON SME PLATFORM OF NSE ("NSE™) IN COMPLIANCE WITH CHAPTER IX OF THE SECURITIES AND EXCHANGE
BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018

7> MADHUR KNIT CRAFTS LIMITED

Corporate ldentity Number: U17301PB1997PLC020381

Chir Crompany was-arigingliy Shedeparated asa priaake Smifed company inder e Compranies Acs, FREG e the namee amd stvle of " Madhere Knit Crafts Private
Limited ™ hearing Corporate Jdentification Nugpher U T PRIRIZPTON203RT divted Augrsy 24, 1997 Igzwecd by dhe Registrar of Campanies, Punjoah, P &
Chondigaele Sibsedgueniii, the nome of o Compeeny was clonged o "Nadive Kait Cragie Dimeited ™ aond o fresiy Certificare of fncorporadfon deted damgory 30,
JO2E wary ixened By the Registror of Companies, Chanadigarh. As an dafe of this Red Sorving Prospectus, e Corporate Sderiifoation Nember af our Company i
LIT30IPRIWOTELCO20I8E . For further details, please rejerito " Our Hisiory and Certain Other Corparate Matiers " of the Red Herving Prospectus.,
Registered Offlce: Village - Seera, Sattowal Boad, Rahon Road, Eros Bagra Fowsd, Ladbanis, Punjab, India, 141007
Tel No: 01 987800950, Email: ipo@mkcplin: Website: www.mkcpl.in
Contact Person: Ms Mikita Tayal, Company Secretary & Comphance Officer;

PROMOTERS OF OUR COMPANY: (I) ARUN GUPTA (ll}) PIYUSH GUPTA AND (lll) CHIRAG GUPTA

INITIAL PUBLIC OFFER OF UP TO 53,26,800* EQUITY SHARES OF FACE VALUE ¥ 10 EACH (THE "EQUITY SHARES") OF MADHUR KNIT CRAFTS LIMITED ("OUR
COMPANY" OR THE “ISSUER™) FOR CASH AT AN ISSUE PRICE OF ¥ [ =] PER EQUITY SHARE {INCLUDING SECURITIES PREMIUM OF ¥ [+] PER EQUITY SHARE)
(“ISSUE PRICE"), AGGREGATING UP TO ¥ [ =] LAKHS (THE “ISSUE") OF WHICH 2,66,400 EQUITY SHARES AGGREGATING TD ¥ [+ ] LAKHS WILL BE RESERVED
FOR SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION I.E.
ISSUE OF 50.60,400 EQUITY SHARES OF FACE VALUE OF #10 EACH AT AN ISSUE PRICE OF ¥ [+] PER EQUITY SHARE AGGREGATING UP TO ¥ [« ] LAKHS IS
HEREINAFTER REFERRED TO AS THE "MET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [ =] % AND [ =] " RESPECTIVELY OF THE POST-ISSUE
PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.
* Subject to finalization of basis of allotment
CORRIGENDUM: N E TO INVESTORS
This Carrigendum should be read with the Red Herring Prospectus and abridged prospectus dated August 14, 2026 (the “Red Herring Prospectus™ / “RHP") filed with
the Mational Stock Exchange of India Limited [Emerge Platformy), the Hegistrar of Companies, Chandigarh and the Secunfes and Exchange Board of India, in refation fo
the inifial public issue of Equity Shares of Madhur Knit Crafts Limited (the "Company”/ "lssuer”).
Imvestors may note that the number of Equity Shares comprising tha 1ssue has been adjusted for the minimum bid lof. Accordingly, and further o a review of the Red
Harring Prospactus, the following disclosures in the Red Herring Prospectus stand modified. All Equity Shara numbers sat out below: are subject to finalisation of the
Basis of Allotmeant
1. Number of Equity Shares comprising the Issue
Wherewer in the Red Herring Prospecius the nember of Equity Shares comprising the lssue and the Fresh lssue is stated as “53,27 693 Equity Shares”, the same shall in
each case be read as “53.26.800 Equity Shares”. Accordingly, the following disclosures in the Red Herring Prospectus shall be read as under:
Particulars Shall be read as
Issue/ Frash lssue Lptn53,26,800 Equity Shares of face value of 210 sach
Markel Maker Baservation Partion 2,686,400 tquity Shares ol face value of T10 2ach
Metlssue to tha Public 50,580,400 Equity Shares of face valua of $10 each
Booregate nominal value of the lssue (3 inlakhs) 532.68
kzswed, Subscribed and Paid-up Share Capital after the [ssus 1.90,08.232 Equity Shares of face value of €10 each
Aggregata nominal value of the pald-up Equity Share capital after the |ssue (¥ inlakhs) 1.800.92
2. Onthe cover page of the Red Herring Prospectus, under the heading “DETAILS OF THE ISSUE", the description of the Issue shall be read as under:
“THE ISSUE COMPRISES A PUBLIC ISSUE OF UP TO 53,26,800* EQUITY SHARES OF FACE VALUE OF ®10 EACH FULLY PAID (THE "EQUITY SHARES"™) FOR CASH
AT AN ISSUE PRICE OF ¥{« ] PER EQUITY SHARE (INCLUDING A PREMIUMN OF ¥[ =] PER EQUITY SHARE) AGGREGATING UP TD [ «] LAKHS ("THEISSUE") BY OUR
COMPANY, OF WHICH 2,66.400 EQUITY SHARES OF FACE VALUE OF =10 EACH WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER (“MARKET
MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION, LE. 50,60.400 EQUITY SHARES OF FAGE VALUE OF 210
EACH, |5 HEREINAFTER REFERRED TO AS THE “NET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [+]% AND [ *]% RESPECTIVELY OF THE POST-
ISSUE PAID-LP EQUITY SHARE CAPITAL OF OUR COMPANY."
3. Imihechaptertitbed "THE [SSUE", the iable underthe heading "The following table summarnises the Issue” shall be read as under:

Particulars Details

Equity Sharas Otferad

Up 1o 53,26,800* Equity Shares ol face valua of 10 aach, aggragating up 1o Rs.[=] Lakh

OF which

Frash lssue |Up to 53,26,800" Equity Shares of face value of 10 each, aggregating up to Bs.[#] Lakh.
Offer For Sake {NA

Employea Resarvation Portion [hA

OF which:

Issue Heserved for Market Maker i Up to 2,66 400 Equity Shares of face vakee of Rs. 10/~ each fully paid-up for cash at price of Rs. [+]/-

| per Equity Share aggregating to As.{=] Lakh

Met Issue to the Publc il..lp lo 50,60,400 Equity Sharas of face value of RS 10/~ aach tully paid-up lor ¢ash at price of RS, [=]/-
|per Equity Share aggregating to Bs. =] Lakh,

Of which:

QI8 Portion Not mare than 5,05.200 Equity Shares of face valug of Rs. 10/- sach Tully paid-up for cash at price of |
Rs. [ =]/~ per Equity Share aggregating to Hs.[«] Lakh.

Of which:

Anchor Investars Portion Up 1o 3,02,400 Equity Shares of face vahes of Rs, 105~ each tully paid-up for cash al price of RS, | =]/~

pET Equity Share aggragating to Bs.[+] Lakh.

Of which the Anchor Investor Porfion shall be resarved In the
following mananer.

Partion of the Anchor Investor Portion reserved for afocation o | Up to 1,00, 800 Equity Shares aggregating up to [ +] lakhs
domeastic Mulual Funds

Batanca of the Anchor Invesior Portion available for allacation to ‘U|:| to 2,070,600 Equity Shares aggragating up o 2] =] iakhs

other Anchor Invastors

Met (HE Portion Lp o 2,02,800 Equity Shares of face value of Rs. 10/~ each fully paid-up for cash at price of Rs. [ =]/~
per Equity Share aggragating to Rs.{+] Lakh.

Of which:

flirtieal Fund Partion Lip to 9,600 Eguity Shares of face value of Rs.10/- aach fully patd-up for cash at price of Rs: [=)/- par

Equity Share aggregating o Bs.[«] Lakh,

Batance OIB Portion for all DiBs including mutual Funds {Up to 1,93 200 Equity Shares of face vabee of Rs. 10/~ each fully paid-up for cash at price of Rs_ [#]/-

per Equity Share aggeegaling to As.[=] Lakh

Non-Institutional Investors At least 22,77 600 Equity Shares of face value of Rs. 10~ each fully paid-up for cash at price of Rs

[*]/- per Equity Share angreqating to Rs.[=] Lakh.

01 which:

One-third of the Non-istitutional Portion, available for aocation |Up o 7,509,200 Equity Shares of face vabue of RS, 10/~ each fully paid-up for cash at price of Rs. [*]/-
to Bidders with-an application size more than 2 lots and up to per Equity Share aggregating to Hs.{+] Lakh

such kots such that the value of the apphicalion is not mare fhan
Fs 10 lakhs

Two-third of tha Non-Instiutional Portion, avaltabe for allocation |Up 1o 15,18,400 Equity Shares of face value of Rs.10/- each fully paid-up for cash at price of Rs. [=]/-
to Bidders with an-applcation size more than Rs 10 lakhs per Equity Share aggregating to Rs.[+] Lakh

Individaal Investor Portion At least 22,77 600 Equity Shares of face valua of Bs. 10/ each fully paid-up for cash at price of Rs.
[=]/- par Equity Share agoregating 1o Rs.[ =] Lakh,

Pre-and Posi-lssue Equily Shares:

Equity Shares Dutstanding-Pre Difer [1,36,82 432 Equity Shares of Bs.10/- sach

Equity Shares outstanding after the issua® 11,90,08,232 Equity Shares of Rs. 10/ each

*sutyectio nalation of Dasis o aifaliment.
4. Inthe chapter titled “CAPITAL STRUCTURE", the table under the heading “The share capital of the Company as al the date of the RHP is set forth below” shall be

read as under
Aggregate | Aggregate value al
aection Pariiculars nominal value | Issue Price® (Rs. in
(Rs. in Lakhs) Lakhs)

Buthorised Share Capital 2. 40,000,000 Equity Shares of Rz, 10/~ gach 2.400.00 f=]
gﬁ:ﬁb?;ﬁ:ﬁﬂ;ﬁf e e UP' 11.36,82,432 Equity Shares of Rs. 10/- each 1.366.24 ]
mﬁ;ﬁ Lﬁ';;é”ﬂ:f:;s aliiles Offor o up 10:53,26,800" Equiy Shares o Faca Vate R 10/ sach 532 68 Fe]

| Of which:

Frash issue of up to 53,26, 500" Equity Shares of face value of Rs 100 each b32.68 [*]

Which comprises al:

1ll:;:.;;:ruati|:|r| for BMarket Maker Forfion = Up to 2,66 400 Equity Shares of face walue of Rs. 10/~ 2 Fid [+]

{Net Ofter to the Public — 50,60,400 Equity Shares of face value of Rs. 10/ each Bi0E.04 [+]

| DF Which

(Al Teast 22,77,600 Equily Shares aggregaing up lo Rs. [+] Takhs will be available Tor alloation | - - ]

tto Individual investors who apply for the minimum application size ;

| Al least 22,77 600 Equity Shares aggregating up to Rs. [=] lakhs will ba available for allocation 297 76 [*]

o Mon-Imstitutional investors ?

:r-lut e than f:-.E_ZI_EEIJ'D Equi_tg.r shares aggregating up o Rs, [ =] Rkhs vwall be gvaitabla for 5052 []

‘alipcation 1o Qualified Instritutional Buyers
';,f:;”ﬁ;?:ﬂ'ﬁgf;gﬁ';i‘:"“F' 1.60,09,232 Equity Shares of Rs, 10/- sach** 1.900.92 fo]
SECurites Pramium Account Belore the [ssue 149,577

| After the lssue 1+]

*Sutyect to finalization of basis of alialment,

§. Inthechapter litled “1SSUE STRUGTURE", the paragraph setting oul the reservation for the Market Maker shall be read as under;
"Thie fssue comprises a reservation of 2,166,400 Equity Shares of Rs. 107- éach which will be reserved for subscription by the Market Maker Reservation Portion and a Net
Issua 1o the pubdic of 50,60,400 Equity Shares of Bs. 10/- each ks hereinaflar refarred 1o as tha Net Issua. Tha Issue and the Net lssua will constitute [«] and [=]
raspectively of the postissue paidup Equity Share Capital of the Company,”
Furthar, in the said chapter, the fable under the heading "Parficulars of the Issue” shall be read as under, in.so-§ar as the numbsar of Equity Sharas available for allotment or
allacaton is concamsd:

Markel Maker
Reservalion Portion

2.66,400 Equity Sharas

Non-Institutional Eligible
QlIBs Applicants Individual Invastors Employees

Number of Equity Shares availabba for Mot more than 5.05,200 | Mot less than 22,77.600 | Not less than 22,77.600 N
alloiments’ allocation Equity Shares Equity Shares Equity Shares

Further, in the said table, under the row "Basis.of allotment/aliocation if respective calegory s oversubscrbed™, in the columa relating to QIBs, the number of Equity Shares
shall be read as under; (a) up e 9,600 Equity Shares shall be available for allocation an a proportionate basis to Mutual Funds only; (b} up to 1,93, 200 Equity Shares shall be
available for aflocation on a proportionate basis fo all. QIBs, including Mutual Funds receiving allocation as per (a) above; and (¢} up to 3,02 400 Equity Shares may be
allocated on & discretionary basis to Anchor Investors, of which up o 1,00,300 Equity Shares shall be avaitabie for aflocation to domastic Mutuad Funds, subject tovalid Bids
being recedved at or above the Anchor Investor Allocation Price.

*Suinect to finalizaiion of e Basis of Aloiment.

Theother terms and conditions of the lssee and 2l other discloswres in the Red Hermng Prospacius and abrdged prospeches remain unchanged

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE

Skth”

SKI CAPITAL SERVICES LIMITED SKYLINE FINANCIAL SERVICES PRIVATE LIMITED

SEBI Registration No_: INMO0001 2768 SEBI Registration No.: INROOOD03241 Add.rﬁ:lii'. Viage - Eﬁem: Ean,ff""'al Hnad.ﬂahul‘l Hoad,
Address: 713, Dr Joshi Aoad, Karol Bagh, New [ pgaress: 0-1534, First Fioor, Okt ndustial Aréa, Phiase-| Tojaanans Na +91 Sarnobgan "

Celhi- 110005 Naw Dalhi-110020 Emﬂil:ﬁﬁ@l‘l‘l_i\'-;tm.iﬂ '

Telephone No: +21-011-41163899 Telephone No: 011-40450193-97 |",msmr;-cm m".m_mﬂ T ——

Websibe: wrenw skicapital
Email 1D: mk y ; :nEt Emai; ipooskyliner ta,com Oficer or the BALM ar the Registrar to the issue incase of any pre-
ma M@ﬂ'ﬁ&lﬂﬂiﬁﬂ 55Ul of posi-iasue rolabed problems, such a8 non-recaipt of kedors

Contact Person: Mr Ghanisht Nagpal' Mr. | Website: werw.skylingrta.com al Allokment. nan-gredit af Allotied Equity Shares in the respective
Manick Wadhwa Contact Person: Mr Anuf Rana beneficiary account and refund orders. elc.

Particulars of the Issue

COMPANY SECRETARY AND COMPLIANCE QFFICER

Fa
&>
MADHUR KNIT CRAFTS LIMITED
Name: Nikita Tayal

(D SKI

All capitalized terms used hereln and not specifically defined shall have the same meaning as ascribed (o them in the Red Herring Prospectus.
For Madhur Knit Grafts Limited
On Behalf of the Board of Direclors

Sd/-
Place: Ludhiana Ms. Nikita Tayal
Date: August 21, 2026 Company Secretary & Compliance Officer

epaper.jansatta.com
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PUBLIC NOTICE
Vidhi Specialty Food Ingredients Limited

Re: Loss of Share Certificates
Vidhi Specialty Food Ingredients Limited
(alias Vidhi Dyestuff Manufacturing Limited),
Folio No. 0001197, 900 Equity shares Rs 10/-,
respectively standing in the name of Paresh
Keshavji Dharani as / have been lost and the
undersigned has / have applied to the
Company for the issue of duplicate of the
said share certificate(s). Any person having
any objection to Vidhi Specialty Food
Ingredients Limited. issuing duplicate of the
said share certificates should lodge such
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Paresh Keshavji Dharani

objection with the Company at its Registered Jefter 0o PIRT=N WEU% FITBITATS] ST Setell e - T e THFIGHT T Toba? SURd 72T, 2 forie «

Office at E 27, 5 Floor, Commerce Centre, 78, E@?“ﬁ' gﬂ?“ﬂ' TI%T‘T + H‘ﬁg@ﬂ fwg +

Tardeo Road, Mumbai, Maharashtra, 400034 / STETd . . - PN . : .

with in one month from this date. Otherwise| | 57 ZBTOTIS A= aMema az | ¢ HIF Qo ST 2034 T AT €0 S FUH FAHET FH ST AL B

the Company will proceed to issue the . B -

duplicate Share Certificates 21'03% R . T ROIK-RORE 3T FeTedT A2 Tl HelTeleh A= AT defell STeeTel, ThIel &
: - ATaE FAITZ .
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PUBLIC NOTICE
Final List of Voters, (see rule 7 and 10)
1. Name and Address of the Society: Shree Rameshwar Co-op. Housing Society. Ltd
2. Registration No.: - T.N.A.J (T.N.A.)/ HSG/ (TC) / 6364/1993-94 Date.19.09.1993
3. Total members as on date publication of Final voter's list: 67
4. Total eligible voters as on date of publication of Final voters list: 66
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Sr. Member’s Name Mem. No| Gender| Flat No m s ’ i =P . ST
1_| BALDOTA MANISH VASANT 168 | M| 52 i 835 /0% 203 ST T - Fa"ﬂ
2 | BANE ANANT LAXMAN 123 M 31 = -
3 | BAWKAR PRAKASHY. 120 M 7 + fdw o +
4 | BHATKAR CHANDRASHEKARR. 76 M 64 Q. TS STATET AT TEgE T U eI HaT AT AT S,
5 | BIRMOLE VRUSHALI V. 165 | F_ | 38/39 Fersht sveat AT SoaTe AT . AT T TS g e AT
6 | CHALKE RAJESH D. 7 | M 58 R . T FAVHE A A I BIEATELT BrET e AT S, T TG
7_| CHAVAN MAHENDRA V. M8 | M | 66 1l T A 03 AT R0R% g T e B do A
8 | CHAVAN RAVINDRA SURESH 145 M 22 .
R SORDAVASANT. oo [z e s o i s i, T e s i A A g
11 | FERNANDES JF. 14| M | 15 FOAQAWAE . .
12 | GANDHILS. 51 | F 54 | [ TS TS S < A -
13 | GAWADE JYOTI S. 149 F 29
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16 | GOLE KANCHAN S. 139 F 08 SerTe He, ‘1T§l’"1 U AT, T, HAE-¥00034. Fi+3%-[BRECULLL]
17 | GOMES MONICA %5 | F | 2 o axisbank som
18 | GURAV SHANKAR B. 77 M 04
19 | HADKAR MANOJ B. 100 M 46 \ i
20 | JADHAV ANIL D. [ M 59 | |Rrrlemdnm sie febrgam it e offeq sl i % Reghd faw siwe
21 | JADHAV KISHOR D. 158 M 34 ?oo?wwm(@éﬁz)w,Qoo?wﬁwa(a)wmmwmﬁlﬁé
22 | JADHAV SANGITAS. 170 | F_ | 21 | | d-foem fauft gem.
23 | JAONKAR VINAYAK EKNATH 120 [ M| 05 | | e e snfn fadien: i sef sfft e veerieed . o S e oo/
24 | KADAM VAIBHAV A 16 [ M| 4748 | | S T s aeh, oft. i s et sl e g 2w, . g g oo
: oft. Feftar Wit g A1 Gl woA I, sifFem o6 e wose St g T
25 | KADAM VAIJAYANTI TUKARAM 157 | F 70| |sqem et avin Srcvemn s s, < aredfs o o e W
26 | KANDARI S. S. 29 M 30 SR el 3178, T HIeHT wart feerdia eTrge e feerefid, S FaeuT 3iTed e T&uTd, ST
27 | KHANDEKAR RAJENDRA S. 133 M 61 HTE ST T TAEUTA ST IUTCITE ST a1 aalTa fieh £9.0%. 2078 s farehea Sdie,
28 | KOTWADEKAR PRANITAP. 173 F 09 A ek ficht St werrdie . f. (SFefer) smifer o, S <igeria qref, oY, <geria gime are, e
29 | KOTWADEKAR PRAVIN R. 114 M 35 e =igepia areft, ot foger v snfor ot wofte Hofta e (Smfiaem/anorsdl) Frearrgd e dn
KOTWADEKAR PRAVIN R. 159 | M 11 m mﬁw!&-?;g«?,éf,ua.a%/— (wﬁwgaﬁégﬂ;wwﬁsﬁmﬁﬁ
30 | KUDTARKAR AJAY 8. (10A 148 M 01 ThIUTEITGAE ¥l U T Tehirealt e teTs T 3T, BT TRH §4.80.30%%
31 | MAHAPURE B B. (108) a7 M 50 Wwaﬁm?a.vo,?owwmmﬁmﬁa@mwﬁmﬁawmaﬁ
32 | MISHRAAS. 2 M 27 TR Iorae e S T et TR, T fhed refierymm sie:
33 | MISHRARAJUR. 172 | M| 44 TR e e o
34 | MORE VINOD RAJARAM 146 M 16
35 | MURGOD U B. 39 | M| a1 | |7 e . aet sl o < deh aten a9 = &
ST AT %.30% SN 303, 3 WA, Hhaw H1-31fq. | 2,0,00,000/= | 2.32,00,000/-
37 | HAVELKAR VIJAY M. 137 | M| 69 | | o, momm fuer, siwdowo0006, e fe | S ATE T | ardra o wen)
38 | PANCHAL VASANTI SAKHARAM 154 F 60 0%.04. ?o??ﬁiﬁmaﬂ%ﬂﬁ&mm% 434 /THT/R03%
39 | PARAB DINESH J. 113 M 33 7 fEieh 0l Hgaml 2033 s Jedet TTa BUATd ST,
40 | PARAB SADANAND J. 82 | M| 55 ) I"Grft omfer | fafees ves e ontr o s fefiee’ =21 A, v 30 27 sqerren St
41 | PARDULE MADHUKARR. 169 | M 56 ™ | R gme/d st T wEh oif R 20,08, vo7s Ao 7.3, 00mT, T
42 | PARSEKAR MAYA J. 94 F 28 e HOATE | 372, o1 @iefiel TeTel FTet HUe: 2, Gl shad], WW%‘T%E \5aT T,
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48 | RANE APEKSHA ANIL 103 F 07 www.axishank.com/auction-notices wﬁ?iz—?:m httpsj/axisbank auctizntiger netp
49 | RANE SUPRIYA UMESH 166 | F 20| | faeie: 2.0¢.30%% - g et
50 | RAWALE SHAMITA SUBHASH 134 F 25 faemror: e e fo1.
51 | RIKAME VILAS G. 138 M 51
52 | SAKPAL RAKESH PRABHAKAR 167 M 45
53 | SAKPAL SURESHR. "7 | M 65 rd =1 T
54 | SAWANT MAHADEV PUNDALIK 135 | M | 23 Fr A Rl st
55 | SAWANT RAJENDRA'S. M2 | M | 06 TAMF. 133/0%%
56 | SHEKHA RAJESH S. 106 M 32
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TR A | 99 & 9, eEE Harg, §aE, )
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POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED WITH RESPECT TO THE OPEN OFFER FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

pepesd PARMAX PHARMA LIMITED

lPHARMALTD

Hadamtala, Tal. Kotda Sangani,

EMAIL: cs@parmaxpharma.com | WEBSITE:

OPEN OFFER FOR THE ACQUISITION OF UP TO 23,46,250 (TWENTY-THREE LAKHS FORTY-SIX THOUSAND TWO HUNDRED AND FIFTY) FULLY PAID-UP EQUITY
SHARES OF FACE VALUE OF 10/- (INDIAN RUPEES TEN) EACH ("OFFER SHARES") REPRESENTING 26.00% (TWENTY-SIX PERCENT) OF THE EXPANDED VOTING
SHARE CAPITAL OF PARMAX PHARMA LIMITED ("TARGET COMPANY"), FOR CASH AT A PRICE OF < 42.80/- (INDIAN RUPEES FORTY-TWO AND EIGHT ZERO

PAISE ONLY) PER EQUITY SHARE ("OFFER PRICE"), FROM THE PUBLIC S

("ACQUIRER 1") AND SUNIL CHINUBHAI SHAH ("ACQUIRER 2") (COLLECTIVELY "ACQUIRERS") TOGETHER WITH DHAIRYA DHIREN SHAH ("PAC 1"), HIREN
PRAVIN DOSHI ("PAC 2"), SHEETAL HIREN DOSHI ("PAC 3"), NIRMAL SUNILBHAI SHAH ("PAC 4"), RUPA SUNIL SHAH ("PAC 5"), VIJAYKUMAR NATVARLAL SHIYANI

("PAC 6"), KAMLESH NATVARLAL SHIYANI ("PAC 7"), ABHAY CHINUBHAI SHAH

("PAC 10") (COLLECTIVELY "PACS") PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3(1) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF

THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUI
(THE "OPEN OFFER" OR "OFFER").

This Post Offer Advertisement ("Post Offer Advertisement") is being issued by Fedex Securities Private Limited, the Manager to the Offer ("Manager to the Offer"), for

and on behalf of the Acquirers and the PACs, in connection with the Offer made by the Acqui

This Post Offer Advertisement is to be read in continuation of, and in conjunction with:
Statement ("DPS") dated June 13, 2026 published on June 15, 2026 in the Financial Express Newspaper (English - All Editions), Mumbai Lakshdeep (Marathi - Mumbai Edition),

Financial Express (Gujarati Edition) and Jansatta (Hindi - All Editions); (c) the Draft Letter

22, 2026; (d) the Letter of Offer ("LOF") dated July 21, 2026 along with Form of Acceptance ("FOA™) & Share Transfer Form; (f) Recommendations of Committee of Independent
Directors dated July 25, 2026 published on July 27, 2026 in the Financial Express Newspaper (English - All Editions), Mumbai Lakshdeep (Marathi - Mumbai Edition), Financial
Express Newspaper (Gujarati Edition) and Jansatta (Hindi - All Editions) ("Recommendations of IDC"); (g) the Offer Opening Pre-Offer Advertisement and corrigendum dated
July 28, 2026 published on July 29, 2026 in the same newspapers where DPS and Recommendations of IDC were published ("Offer Opening Public Announcement").

This Post Offer Advertisement is being published in all the newspapers in which the
corrigendum were published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have same

The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open Offer:

Registered Office: Plot No. 20, Survey No. 52, Rajkot-Gondal National Highway No. 27,

Rajkot, GUJarat 360311 | TEL: +91 02827-270534 |
www.parmaxpharma.com | CIN: L24231GJ1994PLC023504

HAREHOLDERS OF THE TARGET COMPANY BY DHIREN CHANDULAL SHAH

("PAC 8"), UMANG ALKESH GOSALIA ("PAC 9") AND MEENA ALKESH GOSALIA
SITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED

rers and the PACs, in compliance with Regulation 18(12) of the SEBI (SAST) Regulations.
(a) the Public Announcement (the "PA") dated June 08, 2026; (b) the Detailed Public

of Offer ("DLOF") filed with the Securities and Exchange Board of India ("SEBI") on June

DPS, Recommendations of IDC and the Offer Opening Pre-Offer Advertisement and

meaning assigned to such terms in the LOF.

Sr. No. Particulars Details
1. Name of the Target Company Parmax Pharma Limited
2. Name of the Acquirers & PACs Acquirers: PACs:
1) Dhiren Chandulal Shah ("Acquirer 1") and 1) Dhairya Dhiren Shah ("PAC 1"),
2)  Sunil Chinubhai Shah ("Acquirer 2") 2)  Hiren Pravin Doshi ("PAC 2"),
3)  Sheetal Hiren Doshi ("PAC 3"),
4)  Nirmal Sunilbhai Shah ("PAC 4"),
5)  Rupa Sunil Shah ("PAC 5"),
6)  Vijaykumar Natvarlal Shiyani ("PAC 6"),
7)  Kamlesh Natvarlal Shiyani ("PAC 7"),
8)  Abhay Chinubhai Shah ("PAC 8"),
9)  Umang Alkesh Gosalia ("PAC 9") and
10)  Meena Alkesh Gosalia ("PAC 10%)
3. Name of Manager to the Offer Fedex Securities Private Limited
4. Name of the Registrar to the Offer Purva Sharegistry (India) Private Limited
5. Offer Details
a) Date of Opening of the Offer Thursday, July 30, 2026
b) Date of Closure of the Offer Wednesday, August 12, 2026
6. Date of payment of consideration Not Applicable since no shares tendered in the Open Offer
7. Details of Acquisition:
. Proposed in the LOF
S No. Particulars (assuming full acceptances in the Offer) Actuals
71 Offer Price T42.80/- (Indian Rupees Forty-Two and Eight Zero Paise Only) | ¥42.80/- (Indian Rupees Forty-Two and Eight Zero Paise Only)
) per Equity Share per Equity Share
79 | Aggregate number of 23,46,250 (twenty-three lakhs forty-six thousand two hundred Nil ©
) shares tendered and fifty) ("
73 Aggregate number of 23,46,250 (twenty-three lakhs forty-six thousand two hundred Nil ©
) shares accepted and fifty)
Size of the Offer
7.4 | (Number of shares multipied | ¥10,04,19,500.00/- (Indian Rupees Ten Crores Four Lakhs 20-®
by offer price per share) Nineteen Thousand Five Hundred only)
% of Fully Diluted Equit; % of Fully Diluted Equit
Number Shar¥a Capltal ‘”q Y Number Sharye Capltal "’q Y
Acquirer T- Nl Acquirer T-Nil
Acquirer 2 - NIT NA Acquirer 2 - NIl NA
PAC 1-NI NA PAC 1-NI NA
75 | Shareholding of Acquirers & PACZ N NA PAC2-NI NA
PACS beford Agreement PAC3 NI NA PAC3-NT NA
Public Announcement PAC 4 - 32,500 0.87% PAC 4 - 32,500 0.87%
PAC - NI NA PAC5 - NI NA
PAC 6 - NIl NA PAC 6 - NIl NA
PAC7-7,500 0.20% PAC7-7,500 0.20%
PAC 8- NI NA PAC 8- NI NA
PAC 9 - 200,000 5.35% PAC 9 - 200,000 5.35%
PAC 10 - 4,74,800 12.69% PAC 10 - 4,74,800 12.69%
% of Fully Diluted E uit % of Fully Diluted Equit
Number Shar¥a Capital @ T Number Sharye Capital @ 2
Acquirer T-4,67,238 5.18% Acquirer T-4,67,238 5.18%
Acquirer 2 - 71,077 0.79% Acquirer 2 - 71,077 0.79%
PAC T-93448 1.04% PAC T-93,448 1.04%
. . PAC 2 - 1,68,206 1.86% PAC 2 - 1,68,206 1.86%
76| Equity Shares Acquired by PAC 3 - 18,690 0.21% PAC 3- 18,690 0.21%
Way of Agreements PAC 4-92,007 T.02% PAC 4-92,007 T.02%
PAC5 - NIl NA PAC5 - NIl NA
PAC6 - 1,24,597 1.38% PAC6 - 1,24,597 1.38%
PACT7-1,17,097 1.30% PAC7- 1,717,097 1.30%
PAC 8 - NIl NA PAC 8 - NIl NA
PAC 9 - NI NA PAC 9 - NI NA
PAC 10 - Nil NA PAC 10 - NIl NA
% of Fully Diluted Equit
Number Shar% Capital i
Acquirer T-6,04,790 6.70%
Acquirer 2 - 91,911 1.02%
7.7 Equity Shares Acr1uired by PAC 1-1,20,838 1.34%
way of preferential issue of PAC 2 - 2,17,508 2.41%
shares PAC 3- 24,167 0.27% Nil
- Number PAC 4-1,64,832 1.83% NA®
- % of Fully Diluted Equity PAC 5 - 69,206 0.77%
Share Capital PAC 6 - 1,61,117 1.79%
PACT7-1,61,974 1.79%
PAC 8 - 3,22,235 3.57%
PAC 9 - 3,42,466 3.80%
PAC 10 - NI NA
% of Fully Diluted Equit:
Number Shar% Capital @ aed
Acquirer T-5,35715 5.94%
Acquirer 2 - 81,494 0.90%
7.8 | Equity Shares Acquired b PAC T-1.07,143 1.19%
way of preferantial ssue of PAC 7-1,92857 270% i
warrants PAC 3- 21,429 0.24% NA®
- Number PAC 4 - 1,44,715 T.60%
- % of Fuly Diluted Equity PAC5- 61,363 0.68%
Share Capital PAC 6 - 142,857 T.58%
- 1,43,286 1.59%
PAC 8-2,85,715 3.17%
PAC 9 - Nil NA
PAC 10 - NI NA
% of Fully Diluted Equit;
Number ShareyCapltaI wa Y
Acquirer T-11,73,125 13.00%
Acquirer 2 - 11,73,125 13.00%
7.9 Equity Shares Acquired by Eﬁg ; - “:: Nﬁ
way of Open Offer PAC 3T NA
= Number PAC AN NA Nil
- % of Fully Diluted Equity PAC ST NA NA @
Share Capital PACE NI NA
PAC 7 - NIl NA
PAC 8 - Nil NA
PAC 9 - Nil NA
PAC 10 - Nil NA
Number of the | Price of the Shares | % of the Shares Number of the | Price of the Shares | % of the Shares
7.10 | Equity Shares Acquired after | Shares Acquired Acquired Acquired ™ Shares Acquired Acquired Acquired @
Detailed Public Statement PAC 5 - 53,520 < 35.00 1.43% PAC 5 - 53,520 335.00 0.59%
PAC 8 - 2,49,394™ 335.00 6.67% PAC 8 - 2,49,394™ 335.00 2.76%
% of Fully Diluted Equity % of Fully Diluted Equity
Number Share Capital @ Number Share Capital @®
Acquirer 1-27,80,268 30.81% Acquirer T-4,67,238 5.18%
Acquirer 2 - 14,17,607 15.71% Acquirer 2 - 71,077 0.79%
; PAC 1-3,21,429 3.56% PAC 1-93,448 1.04%
B ig;h?gﬁ%}f&eh(ﬂdmg of PAC2-5,78 571 5.4T% PAC 2-1,68,206 T56%
- Number PAC 3 - 64,286 0.71% PAC 3 - 18,690 0.21%
- 9% of Fuly Diluted Equity PAC4-4,34,144 4381% PAC 4 -1,24,597 1.38%
Share Capital PAC 5 - 1,84,089 2.04% PAC 5 - 53,520 0.59%
PAC 6 - 4,28 571 175% PAC6 - 1,24,597 1.38%
PAC7 - 4,29,857 476% PAC7 -1,24,597 1.38%
PAC 8-8,57,344 9.50% PAC 8-2,49,3% 2.76%
PAC 9-5,42.466 6.01% PAC 9 - 200,000 2.22%
PAC 10 - 4,74,800 5.26% PAC 10 - 4,74,800 5.26%
E(;Eii?]?;d E? ghaﬁeéﬁg?éﬁbld ers Pre-Offer 7 Post-Offer @ Pre-Offer Post-Offer @@
7.12 | - Number 15,71,136 5,10,599 15,71,136 15,71,136 @
- % of Fully Diluted Equity 41.99% 5.66% 41.99% 17.41%
Share Capital
Notes: in this Post Offer Advertisement and also for the obligations under SEBI (SAST)

1) Assuming full acceptance of the offer.

2) Calculated as a percentage of the Expanded Voting Capital, which includes the 52,82,731
Equity Shares issued pursuant to the Proposed Preferential Issue (assuming full conversion
of Warrants).

3)  No shares were tendered in the Open Offer.

The application for obtaining in-principle approval from BSE forthe Proposed Preferential Issue

was submitted on June 9, 2026. The requisite approval was received from BSE on August 21,

2026; however, the allotment is still pending. Hence, we have not considered the equity shares

proposed to be allotted pursuant to the Proposed Preferential Issue, while calculating the actual

figure (Number).

5)  Pursuant to the share purchase agreement dated June 18, 2026, PAC 8 paid the consideration
for the acquisition of 2,49,394 Equity Shares on June 18, 2026. The requisite disclosure
under Regulation 18(6) of the SEBI (SAST) Regulations has been duly submitted. However,
credit of only 246,580 Equity Shares has been received in the demat account of PAC 8, and
credit of the balance 2,814 Equity Shares is still pending.

6) Pursuant to the consummation of the Underlying Transaction and subject to compliance with
the SEBI (SAST) Regulations, the Acquirers will acquire and exercise control over the Target
Company and Acquirers, PAC 2 &PAC 9 will be classified as promoters of the Target Company
and PAC 1, PAC 3, PAC 4, PAC 5, PAC 6, PAC 7, PAC 8 & PAC 10 will be classified as
members of the promoter group and the aggregate shareholding of the Acquirers and the
PACs (assuming full conversion of Warrants and assuming full acceptance of the Open
Offer) will be 94.34% of the Expanded Voting Capital, in accordance with the provisions of
the SEBI (LODR) Regulations. Further, the Existing Promoters will cease to be the promoters
of the Target Company and shall be declassified from the promoter and promoter group
category inaccordance withthe provisions of Regulation 31A of the SEBI (LODR) Regulations.

7) Calculated as a percentage of the current equity share capital of the Target Company, i.e.,
37,41,300 Equity Shares.

8. The Acquirers along with the PACs accept full responsibility for the information contained

Regulations.

A copy of this Post Offer Advertisement will be available on the website of SEBI

(www.sebi.gov.in), BSE Limited (www.bseindia.com), the Target Company

(www.parmaxpharma.com), Manager to the Offer (www.fedsec.in) and the registered

office of the Target Company.

Issued by the Manager to the Offer on Behalf of the Acquirers and the PACs
MANAGER TO THE OFFER

FEDEX SECURITIES PRIVATE LIMITED

B7, Jay Chambers, Dayaldas Road, Vile Parle East,

Mumbai - 400057, Maharashtra, India

Tel. No.: +91 81049 85249

Email: mb@fedsec.in

Investor Grievance id: investors@fedsec.in

Website: www.fedsec.in

Contact Person: Antara Chogle / Saipan Sanghvi

SEBI Registration Number: INM000010163

REGISTRAR TO THE OFFER
PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
9, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel
(East), Mumbai 400 011
Tel No.: 022 49614132 / 35220056
Email id: support@purvashare.com
Website: https://www.purvashare.com
Investor Grievance id: support@purvashare.com
Contact Person: Deepali Gaonkar
SEBI Registration No.: INR000001112
Date: August 22, 2026
Place: Mumbai

©






